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117 THE CEMTRAL ADMINISTRATIVE TRIRUNAL, JAIFIR BENHCH, JALFUR

CP 73/2002 in DA 46/95 DATE COF ORDER: O 203
Sri tlarein 3avens son of Late Shri wunj Bi haci Lal 3axana

l-§

aged 7% yzavs, miident of 7-Ta-%, Jowashar WNagszr, JAaipur

Ratired Andit Qificer, Accountant Genzral (Audit)I, Rajasthan,

Jaipury
e App licant
VERSUS
1 Shri C.3% Rao, 32cretzry to the Govis of India,

Department of Expenditure, Miniztry of Financa, Hew Dalhisy

2 Shri V. i Kaul, Comptroller and Auditor Gzp2rzl o

y

India, 104 Banadur 3habh Jafar Mzrg, Indraprastha Head Fost

Office, New D lhin

)

2 Shri Ralzesh Jain, Acoountant Ganaral (Au-i- 1),

" Rajasthan, Jaimaw

Mri S0 Jain, Counsal for the spplicanty

Msw Shalini Sheoran, Proxy counszl
=

5 for
Mri Bhanwar Bagri, Counsel for th2 respondent:

GURAN s

Hon'hble Moy HeaOw Guptz, Member (Adainistrativa)

Hon'kle Mrs M- L+ Chauhan, Member (Tu'\lula )

ORDER - (ORAL)

Thiz Contempt Patition has been filed for the
allaged wilful dizobedizncs of the order of this Tribunal

zd An O.A Hoy 4¢/95y

bou}
[
(0
\i 3

dated 18,242002

2 Baszd on the show caus? nctics, the rzspondent
contamners have f£ilzd the resplys As sean from th? reply,
it apgeans that the rzspondent conternaens have fully
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complied with the oxder of thse Tribunal; Th: l2zsrned

Q5T counse2 1
th

for the agplicant submi 24
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izd and, therefors

]
wt wanlt to procaed further in the Contempt P2titionsg

3 In vizw of the d@ove, this Contampt P

ainainls

ad it is Jdizmissed, Wotisees

(M.L. ~UHAM) (H.O., GUPTA)
MthEH (I MEMBER (A)




